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ORDINANCE No. I OF 2018

THE KERALA PROFESSIONAL COLLEGES (RECULARISATION
OF ADMISSION IN MEDICAL COLLEGES)

ORDINANCE.20I8

_ Promulgared by rhe covemor of Kemla in the Stty-ninth year of theRepublic of India.

AN

ORDINANCE

to provitle .lbr _regularisation of adnission of stutlents made inc-ertdin nedical college! in the Stute during tt" o"oa..i" y"o)
2016_ t 7.

^ Preamble.*:WrElEAs, the Kemla professionat Colleges (Regularisation
of Admission In.Medical Colleges) Ordinance. 20t7'{2t 

"f 
:Oiiilr.promulgated by rhe Covemor of Kerala on rhe 20,r auv of O"roU.r. iOiil

_ AxD WHEREAS, a Bill to reptace the said Ordinance by an Act of theStare l€gislarure could nor be i;Eoduced in, *a p"*J Uri,f" i"lj",*"Assembly of the State of Kemla during ils session whictr commeicea onthe gdday ol November. 2017 and enied on rhe same day:

^ ..AND 
WrExEAs, in order to keep alive the provisions of the said

3.11ry:'T Kemta pmfessionat CotLges lRegutarisarion of Adnissi;;;,y.wrqd Lo||eges, Urdrnaoce. 2017 t34 of 20t 7t was promulgared by rheGovemor of Kerala on the 20d day of December. 2017j

^ AxD WHEREAS, a Bill to replace the said Ordinance by an Act of theState t€gistalure could not be inrroduced in, aad pas."a ty, tfr" I_"giJtJ"Assemtly of the Stat€ of Kerala dudng its sesston which comme4ced onthe 22d day of January. 2018 and endei on the Z* auv of r"bruury,-i6r q

. AND WHEREAS, under sub_elause (a) of clause (2) of Article 213 ofthe Constitution of India, the said Ordinance will 
""u"" 

,o op"*," on ,i"5s day of March. 2018:



AND WHEREAS, difficulties will arise if the provisions of the said

Ordinaoc€ are llot kept alive;

AND WHIREAS, the Legislative Assa:mbly of the State of Kerala is not
in session and the Covernor of Kelala is satisfied that circilmstances
exist which rend€! it necessary for him to take immediale action;

No\ . T[rREFoRr. in exercise ofthe powers conferred by clause (l)
of Article 213 of the CoNtitution of India. the Governor of Kerala is

pleased to promulgate the fiollowing Ordinance:-

l. Short title and commencement.-(1) This Ordinance may be

called the K€mla Professional Colleges (Regularisation ofAdmission in
Medical Colleges) Ordinance. 201 8.

(2) It shall be deemed to have come into force on the 20" day

ofOctober.20l7.

2. Regularisation o.f admission in medical colleges -
Notwithstanding anylhing co ained in the Kerala Prcfessional Colleges or

Institutions (Prohibition of Capitatiotr Fee, Regulation ofAdmission' Fixation

of Non-Exploitative F€e and Other Measures to Ensure Equity and

Excellence in Professional Education) Act, 2006 (19 of 2006) or in any'

judgmeDt, decree, order or any Foce€dings of any coult or the Admission

Supewisory Cornmittee constituted ulder section 4 of the said Act or any

other authority or in aIIy agr€ement or instrument made utrder atry law for
the time being in forEe, it slBll be lawful for th€ Covenment to rcgularise

the admission of candidates who were qualified for admission in the

discipliDe of eedicine in any medical college in the State during the

acadernic year 2016-17, but their admission was cancelled by any cout or

Admission Supervisory Committee, in€spective of the hode of submission

of application and the non-production of any material befor€ the Admission

Supervisory Committee, subject to such terms and conditions as the

Covernment may deem fit:

Provided that such admission shall not be regularis€d unless such

candidate has duly attended the couBe durilg the said acadedic year



3, Procedure.for regularisation.-(I\ The manag€m€nts of the
medical coll€gcs who have admitted candidates ai sp€cified in section 2 to
the.discipline of m€dicine in any medical coll€€ and th€ir adrni$ion wss
cancelled, may, within fili€en days from ihe date of commencement of
thfu.Ordinanc€, apply for regularisation of such admi$ion.

(2) Every application for regulaaisation of admission under the
Ordinance shall be submitted to lle Government through the University
concem€d and the Udversity shall, within s€v€r} days of receipt of such
applicatio& forwad tlte saoe to the Gov€rnmeDt with a rcpoft containing
its r€marks on the following matt€N, namely:-

(i) whetier the studenr who got adrnission is qualified and is
eligible as per thc rank list prEp@ed on the basis af the National tstigibility-
curn-Entrance T€st, for adlnission in the discipline of medicine as per laws
and orders in forc€ applicable for the academic yeat 2016-17;

(il whetber the students as mentioncd io the application has
duly anerded the course during the academic yc{, 2016-17;

(iii) whether the student is otherwise digible to ao$tim& the
coluse.

(3) An officar not below the rank ofa secrctaq, to Govelnsent,
6s may be aurhorised by the Covcrnment by spccial ordE in thi! b€half,
shall be the Competent Authority to considd atr applicatior under tbe
Ordinanc€. The Cornpetent Authority shall ha!€ tle powcr to $nnmon ahy
p€rson and to call for any docurlretlt for the proper disposal of soch

application.

(4) On receipt of aD application lor regularisalion undcr lhis
section, th€ Covemmqrt shall ca[ for a Epon on it fioo the Directo. of
Medical Education atrd aier h€adtrg the applica and the rcspoDd€ots or
any other peNon concemed, if necessary consid€r the application and
pass orde$ on it, hclnding older for payment of the regularisation fee
payable und€r the Ordinance.

(5) Where the applicatio[ is sanctioned by the Covemment, a

dir€ctior io this respect shall be is$ued to th€ University concemed and
notwitbstandiog a[ythitrg contairred itr any Univ€rsity Act or any stahrte or



ordinance made thercunder or in any other law for the time being in force'

ih" uniuar.itv shall issue orders necessary for the enrolmenl of such

studenls in lhe University and thereaner such studenls shall be consldereo

as reeular students of lhi discipline of medicine under the Univelsity with

effeci frorn the academic y€ar 2016-l? till lhe completion of their couse

in lhe discipline.

Etplonalion:-For the purposes of this section' "Universily Act'
means an Act establishing a University' passed by the State kgislature

4. Mauers tb bc considered b' thi Compete t A t'olty while

considering an application for regularisation received under this Ordinance'

the Compelent AuthoritY shall'-

(i) consider whether the student who got admission is qualified

and is eligiute as per the lank list prepared on the basis of the Natiolal

itigititi,t-'"urn-sn*n". Te$. for admission in lhe discipline of medicine as

p.if"".'*o orders in lbrce applicable lor the academic year 2olo-l7l

(ii) confirm that no student is continui[g in the college in

violation oi any other law for the time b€ing in force;

(iii) not consider the mode of submission of application by the

students:

(M not consider the non_production of any document or any

material befor€ the Admission Supewisory Committee;

(v) ensure that no capitation f'ee was coll€cted by the

managemenl:

(vi) ensure thai there was no profiteering by the managemeDt

5. Payment o.l regularisation lie -(1) Where the Covernment

sanctions an appiication for r€gularisation of admission under this

O.dinunce, th" -unug".nent of such malical college shall be liable to pay

" ."gui".i"u,i.^ fie of three lakh rupees p€r student for such

regularisation.

{2) The compelenl authorrty under 'ub-secrion 
(l) of seclion 3

.hatt U.lotper.nt to impose the fee as Pro\ ided in subseclion { I } and.il

shall be specified in lhe order lssued under sub-sechon (4) ol sectlon r'



6. Repeal ond savi g.-(ll The Kerala professional Colleses
(R€gu16risation of Admission in Medical Colleges) Ordinance, 2dl7
(34 ol2011, is hereby repealed.

(2) No$ithstanding such rep€al, atything done or cleerned to lrave
been done or any action taken or deemed to have b€en tak€n under the
said Ordinance shall be deemed to have been donc or taken under lhis
Ondinance.

P SATITASIVAM.

GO'/ERNOR


